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flbrl Morarji Desai: I have said that 
already he would not have continued 
I want to say another thing bccause 
we must be correct about the facts 
When  the  Minister’s  approval  to 
write off in the case of Mr Gupta was 
given Mr J P Singh was not con
cerned, he was not m the Board at 
that time

Shri S. M Banerjee: Who was the
Minister at that time’

Mr. Speaker: Whorvei it is it is a 
sepal ate question

Shri D. C. Sharma* He should not 
bung in tht name of ‘ho Governoi, 
I do not like that
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Short Noticf Question 

-Miklti Hjdn Electric Project 

4
24. Shri ttawnsth:

Shri A. K Gopalan:
Bhn P. Gopalan:
Shri Vasudevan Nair:
Shri E K Naymar:
Shri K M. Abraham:
Shrlma'i Suseela Gopalan:
Shri Vtewanafha Menon:
Shri P. C. Adichan:

Will the Minister of Irrigation and 
Power he pleased to state

(a) whether it is a fact that the 
dgirement  with  Canada  on Idikki 
Hvdro Electric Project  has  not yet 
betn signed,

(b) if so *he reasons for the delay, 
and

(c) whethei it is a fact that Gov* 
eminent had  promised  the  Kerala 
M Ps in April that agreement would 
h' signed within two months’

The  Minister  of  Irrigation  and 
Power (Dr. K. L. Rao): (a) Yes, Sir

(b)  and (c)  The final isation of the 
agreement has taken more time than 
anticipated  The agreement is under 
negotiation with the Canadian autho- 
ntics and >t is hoped that the matter 
u ill be finalised soon

Shri Umanath: This project is the 
second largest single project in this 
countrv  Concerning the delay m 
th« finalisation of the agreement, the 
Mothrubhurm says  that  in Octooer,
1986  the Prime Minister, Mrs Gandhi 
s-»tms 'o have written a letter to the 
Minister of Irrigation and Power then 
in which she deals with  the  delay 
about reaching an agreement inter 
alxa in that letter she says that “mter- 
mimstenal  differences  seem  to be 
holding up *he decision, I understand 
that between your Ministry  on the 
one hand and the Planning Commis
sion nnd the Finance Ministry on the 
othei there are differences regarding 
the phasing of the project; thaw are
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also differences between your Ministry 
and the Industry Ministry regarding 
the import of some generators as 
against placing orders in the country 
with the Heavy Electricals'*, Bhopal. 
She goes on to add that it was import
ant that these differences are resolved 
quickly. From -this letter it is clear 
that the delay is due to inter-minis
terial differences.  Is it a fact that 
these differences were there and they 
were responsible for the delay? If so, 
have these differences been resolved? 
What is the final position?

Dr. K. L. Rao: It is true that we 
have (tot -to consider indigenous manu
facture and how far they could be 
used in this big project. Therefore, 
differing views were held and bo there 
were discussions  In connection with 
this, certain negotiations were neces
sary with the Canadian authorities. 
That is where the mater now rests.

Shri Umanath:  May  I  know
whether after the recent visit of the 
Canadian representatives or engineers. 
It was decided by the Government 
that two generators might be import
ed from Canada and one. manufactur
ed here itself* Is it a fact that the 
Canadian representatives had turned 
that down and said: "either you im
port all the three from Canada or you 
manufacture all the three here itself? 
If so, whnt doe* the Government pro
pose to drf*  is a crucial deci
sion pending for the last so many 
years.

Dr. K L. Rao: Actually there are 
six generators  It was our intention 
to manufacture as many as possible 
locally.  There has been a certain 
amount of discussion as to what extent 
we should go In the matter of supply 
from indigenous sources 1 am afraid
7 cannot say anything further  than 
that at the present stage, because the 
negotiations are with the Canadian 
authorities, whether they can  supply* 
what we want.

have not been resolved, let the Mi nil- 
ter say it is not resolved, because I 
have quoted from the Prime Minist
er’s letter. He admits that such a 
thing was there, I wanted a definite 
answer: whether the lnter-minigterla] 
differnces were resolved or not.  Lat 
him say yes or no.

Dr. K. L. Rao: It la obvious that if 
they had been resolved, then,  they 
would have got a straight answer to 
the question. All that I can say  is 
that the matter is of such importance 
that the hon Deputy Prime Minister 
and Finance  Minister has  himself 
taken up the question of negotiations 
in this regard.

Shrl Umanath: Sir, on a  point of 
order I am not asking  about  the 
negotiations  with Canada. I  was 
asking whether  the inter-minlsterial 
differences we have been resolved. He 
has not answered that point

Mr. Speaker: He has answered  it 
very clearly He said he would have 
given a straight answer if they had 
been resolved.  (Interruption). Please 
*it down  I have understood it very 
clearly He has said very clearly that 
if these differences  of opinion  had 
been resolved he would have given a 
straight answer Therefore, it is not 
resolved  Mr  P  Gopalan

Shrl P. Gopalan: May I know whe
ther the Ministry of Irrigation  and 
Power has proposed the constitution 
of a Control Board  for the  IdikU 
project and, if so, what are the func
tions and scope of this Control Board? 
Furthermore, I would like to  know 
whether the Kerala State Government 
have viewed with disfavour the con
stitution of such a Board and whether 
the Irrigation and Power Ministry has 
threatened the Kerala State Govern
ment that if this proposal is not ac
cepted,  the  Central  Government 
would withdraw the financial assist
ance which has been premised to the 
setting up of this project.

Shrl Umanath: sir, a specific ques-  Dr. K. L Rao: Regarding the Con- 
tion was put  to him: whether  the trol Board, it is the general policy of 
differences wave resolved.  Jf  they fh« Government of India to aet  up
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Control Boards wherever  a project 
costs heavu>, that is, something more 
than Ra. 20 crores to Ra. 25 crores. 
There are quite a large number  of 
Control Boards in this country,  and 
therefore,  it is in accordance  with 
that policy that it was proposed  to 
have a Control Board for the Idikki 
project, because its cost is something 
of the order of Rs  6ft crores.  So, 
naturally, we are anxious to have the 
Control Board for this project

The Previous Kerala  Government, 
during President’s rule, objected  to 
this and they said that H was  not 
necessary, but the present government 
a having the matter examined, they 
have not said anything on the sub
ject, they are  still saying they are 
considering the matter

With regard to the question about 
threat to stop  financial  assistance, 
well, it is a matter of one’s attitude,
I may say that there is no such thing 
which has arisen in this matter.

Shri P. Gopalan: Sir I want  your 
protection

Ur. Speaker: Shn Vasudevan Nair.

Shri Vasodevan Nair:  You  were
kind enough to interpret the Minist
er’s answer and say that he gave  a 
very clear answer But I would like 
you or the Minister to tell us what is 
the present decision, what is the pre
sent position—whether the differences 
have been resolved or not.  (Inter
ruption)

Mr. Speaker: Please put your ques
tion

Shri Vasodevan Nair: That Is  one 
thing My question is different  The 

was kind enough and  good 
enough to call a conference of Kerala 
MPs in April last, there were many 
experts there present, and they told 
us that unless a firm agreement  is 
readied within two months between 
Canada and India, the schedule that 
they have already laid down for the 
whole project would be upset  Two 
months are over,  and the Minister 
was telling us that  the  agreement 
will be signed soon. I would like to

know what is the  meaning of the 
word 9̂0on”, and when the agreement 
will b« signed, and whether because 
of this delay the schedule  will  be 
upset or not.

Dr. K. L. Rao: It is true  that we 
have got to place orders for the ma
chines early  We are expecting those 
machines to come in this fourth Plan 
iiseif It is also true that we oannot 
afford to delay any longer the placing 
of the orders either indigenously  or 
on the Canadian authorities The mat
ter is so important that the  Deputy 
Piune Minister and Finance Minister 
honself is handling this subject and 
he will be carrying  on the negotia
tions in this respect

Shri Umanath: What  about  the 
first part of hie question? You have 
said definitely that it is  resolved. 
It is resolved, what is the decision?

Dr. K, L. Kao: I was only trying to 
make the hon  members understand 
the difficult situation The question is 
being tackled in all seriousness. It is 
true at one stage we thought it will 
be finished in 2 months, but it  has 
taken more time. I only hope that the 
action will be taken early.

Mr. Speaker: It is dear that he is 
not able to say anything categorically 
about it

Shri Umanath: Sir, I quoted  the 
Prune Minister’s letter saying  that 
these inter-ministerial differences are 
the major cause of delay You  said 
that he has answered that it is re
solved My understanding was differ
ent, but I abided by what you said. 
So, if it is resolved, what is the deci
sion of the Government? We are not 
asking  about  negotiations  with 
Canada, but about  inter-ministerial 
conflict Let him say whether it  is 
resolved or not

Mr. 8peaker. If he can answer it, I 
shall be happy

ghri Umanath: Just as you  disci
pline us, you must discipline the mi* 
nisters also. Either he says that It is 
not in public interest to disclose it or
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that he wants notice. He cannot take 
up the position of not answering  the 
question

Br. K. L. Kao: I have already sub
mitted that if the difference is  re
solved, then I would  have given a 
straight answer More than that what 
am 1 to say*

Mr. Speaker: You understood  him 
wrongly  I lepeated that if the dif
ferences weic resolved, he would have 
given a categorical answer

fa n* t,  *sr ̂

^ t ̂  $ 1

Mr. Speaker: The Kerala members 
are careful and they can take care of 
theroselveb I do not think you need 
to comc> to their assistance from a far 
off place

Shri B. K. Nayanar: Our Irrigation 
and Power Mimstei is m a very diffi
cult position  He knows Kerala  is 
facing shortage of power  If  the 
Idikki project is not commissioned by 
1970 industno<< will be clo>>ed there

Mr. Speaker lie need  not explain 
all this

Shri U. K. Nayanar: Thut shows the 
importance of the Idikki project  A 
lecent survey of tlie powei demand in 
Kerala shows that «t the end of the 
third plan period, the demand  was 
estimated at 3,65,000 KW Against this 
the total installed capacity  was only
2,46,000 KW  About  the  Control 
Board, the Law Ministry ts objecting 
to the suggestion of the Irugation and 
Power Ministry  At the  same time, 
the opinion of Kerala and  Canadian 
engineers is that the purchase of the 
three units fror/n Canada seems to be 
inescapable May I know whether  it 
is a fact that even if Canadian  loan 
agreement is finalised, the project will 
require free foreign  exchange  for 
purchase from other countries, if so, 
what is the extent  of foreign  ex
change required, for the purchase of

what it is required, from which coun
try it will be purchased and what is 
the airangement for this made by the 
Government9 Secondly, 1 would  also 
like to have a reply from the  hon. 
Minuter in regard to the difference 
of opinion over the Control  Board 
between the Law Ministry and  the 
Irrigation and Power Ministry

Br. K. L Rao: I am very glad  to 
state that Idikki Project is one of our 
best projects m the country  The 
power production there  should  be 
considerably cheap and when  com
pleted Kerala will be very much more 
prosperous than at present  With re
gard to the question of foreign ex
change required for this project,  if 
the Canadian agreement is  finalised 
there will be no necessity for any fur
ther foreign exchange from any other 
source because in  r ireign  exchange 
provided b> Canada will be sufficient 
About the Conti ol Board, as I  have 
alieudj submitted, it is only in order 
to expedite matters and there is noth
ing wrong in the Control Board As I 
have already submitted the  present 
Government have said that they will 
take some time to discuss it, find out 
the position and then let us  know 
The Control Board is a small affair
Il has nothing  to do with the main 
question of the Idikki Project

Shri K. M. Abraham:  Is it a fait
that by this unnecessary  delay the 
time schedule for Idikki Project will 
be upset by one year or even more’

Or. K. L. Rao I have submitted al
ready that the first unit is  expected 
to be commissioned in 1970-71  and 
we are still aiming at that Whatever 
action that may be taken, it shall be 
our endeavour to see that the  first 
unit is commissioned in time  during 
the Fourth Plan period.

Shri Viswanatha Menon: l«  it  a 
fact that accordmg to  the  Kerala
S ate Electricity Board’s forecast  of 
load development,  Kerala will  be 
facing a power shortage in 1970 un
less this project is commissioned by 
then, if so, may I know what  this 
Government propose to do  to avert 
I. this calamity?



Dr. K. L. Kao: If the first unit  of 
the Idikki Project comeB up in time 
as we are expecting now, then there 
will be no power shortage That  is 
why we are saying that the  Idikki 
Project must be expedited and  we 
will have the first unit in the Fourth 
Plan

Shri N. S reek an tan Nair: In view of 
the fact that the Canadian  Govern
ment has turned down  the specific 
demand of the Government of  India 
that one of the three units should be 
allowed to be fabricated in the Heavy 
Electricals, Bhopal, on the basis of the 
blue-pnnt and spare parts  bupplied 
by Canada, may I know what is  the 
purpose of the Deputy Prime Minis
ter negotiating with Canada on  an 
issue which has already been turned 
down by them7 Is it only  to delay 
matters or get the  entire  project 
dropped so that the  entire  money 
spent on the project would be lost to 
the Government of Kerala9

Dr, K. L. Rao The  idea of  the 
Deputy Prime  ft mister’s  interven
tion lu to expedite the project and to 
ensure that the negotiations aie fina
lised  There are ,ome considerations 
which still require clarification, which 
still require some  finalisation,  and 
that is where the Deputy Prime Min
ister is trying to ake up the matter

Shri A. Sreedharan* A couple  of 
months bask, when the discubsion on 
this project took place in this House 
the parting of work on Idikki Pro
ject and the prospects for it  were 
brighter After two months the trem
bling mountain  of  the  Imgation 
Ministry has delivered a mouse They 
have said that thp matter is  being 
taken up by the Deputy Prime Minis
ter j would like to know  whether 
during the last two months the Gov
ernment of India have  again app
roached the Government  of Kerala 
for finalisation of the agreement:  if
so, what is the reaction of the repre
sentatives of  the Government  of 
Kerala?

Dr. K. L. Kao: There is continuous 
correspondence between the Govern
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ment of India and the various Minis 
tries who ar» connected with this unit

Shri V. VisuHunbhaaaB: As far as I
know, there is no control board in any 
of the projects in the State  sectoi, 
tnere are control boards only m intei - 
State projects May I know  whether 
there is any control board in any of 
the projects in the State sector and, 
if so, in which S.ate project? If there 
is no control board in any State pro
ject, why is the Government of India 
insisting upon a conti ol board for this 
Idikki Project, which is purely in the 
State sector7

Dr. K, L. Kao I submitted already 
ihat the idea ot the control board is 
to expedite the sanctions and  cons
truction of the project In that con
nection, we have got a large numbei 
of control boaids in this country for 
various projects For the power pro
jects alone we  have got  a conti ol 
board in Delhi  The Delhi Thetmal 
Station has a control board With re
gard to the Idikki project, we are ad 
vising the Government of Kerala and 
they are also considering the matter 
There is nothing particular about it 
I can also submit that the Canadian 
agreement specifically states that suffi
cient steps have to be taken to ensure 
that th- money is properly spent So 
the Government of India has to en
sure  that the  money is  properly 
spent This will be one of the methods 
by winch A can be achieved

1886 (SAKA)  Wnttan Answers

WRITTEN  ANSWERS TO 
QUESTIONS 

Simplification of Tax Structure

*964. Sat Tarakashwari Sinha: 
Start F. K. Doo:
Shri G. C Naik:
Start K* P. Siagh Deo* 
Shri A. Dipa:
Shri Martha UN»e:
Dr. Bam Maaahar LoUia: 
Shri S. M. Baaarjee:
SJKi S. M. Joabi:
Shri Gaotga Fernandas: 
Shri S. B. Duuaft:
Shri Yuhpal Singh:
Shri Bub Papal Skalwate:




